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the administrative jurisdiction of District
Pauri and forming part of the Karanprayag
Assembly Constituency of the Border District
of Chamoli, were given an assurance by thc
concerned authorities that those ‘patties’
would also be included in the Border Arcas
so that they may be able to get duc share in
the developmental programmes in future ; and

(c) if so, the reaction of Government
of India thereon and the time by which a
decision is likely to be taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) No, Sir.

(b) Government of India are not awarc
of any such assurance having becn given to
the local people.

(c) Does not arisc.

Imports of Fertilisers

3591. SHRI CHINTAMANI PANI-
GRAHI Will the Minister of AGRI-
CULTURE be pleased to state the .
quantity of fertilisers imported during

the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : The quanti-
ties of fertilisers in terms of nutrients, impor-
ted during the Mast three years. is given below
on the basis of actual arrivals :—

1969-70 1970-71 1971-72
N 6,67,188 4,717,457 4,80,445
D 93,510 32,103 2,47,511
K 1,20,232 1,20,000

2,67,570

Amount Spent on Crash Scheme for Rural
Employment

3592. SHRI RAJDEO SINGH : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether an amount of Rs. 2964.18 lakhs
was speat in 1971-72 on the crash scheme for
rural employment ;
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(b) if so, how many man-days of emp-
loyment were generated by this scheme ; and

(c) whether the scheme has come up to
the matks anticipated by Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) to (c). The Govern-
ment do consider that the Crash Scheme for
Rural Employment has, by and large, come
up to the expected mark.

The Schemc envisaged an expenditure of
Rs. 50 crores and the generation of 875 lakh
mandays of employment in a full working
scason of 10 months. During the year 1971-72,
however, work could start only in October,
for the earlier part of the year was taken up
in formulating projects for exccution and mak-
ing the rcquisite administrative and other
arrangements. Then came the monsoons.
Thus a six-month working period was actua-
lly available. During this period thc expendi-
ture reported so far is Rs. 32.37 crores and
this has resulted in thc generation of 808.22
lakh mandays of employment. It may be
added that information in regard to employ-
ment is collected in terms of mandays and
not in terms of number of persons employed
as the period of employment varies from
person to person and from project to project.
It is roughly cstimated that more than 3.2
lakhs of persons have becn employed during
the year for varying periods. This works
out to an avcrage of 957 persons pet district
for the 348 districts for which proposals were
approved. In actual fact, however, the posi-
tion varies from State to Statc and from
district to district. It is expected that with
the pletion of administrative arr
the sum of Rs. 50 crores provided for during
1972-73 will be fully utiliscd.

Permission to Prof. Blue to carry out
Rescarch work in Rajasthan
3(93. SHRI PURSHOTTAM KAKOD-

KAR :
SHRI SHRIKISHAN MODI :

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether the Union  Government
have not given permission to Professor N,
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Blue, an American Rescarch Scholar, to carry
our research work on Irrigation Projects in
Rajasthan ; and

(b) .if so, the rcasons thecefor ?

THE MINISTER OF EDUCATION,
SOCIAL.  WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : (a) and (b).
Prof. N. Blue and Prof. Frohrib, who had put
up a joint proposal, were not permitted to
undertake research work on Irrigation Projects
in the Rajasthan canal area, partly because
of strategic situation of the arca and partly
because the two Indian Scholars (Prof. Igbal
Narain and Dr. K. N. Sharma), who were to
collaborate in the Project, withdrew from the
proposal.

Betterment of Hillmen (Adivasis ) in Kerala
SHRI A.K. GOPALAN :

SHRIMATI BHARGAVI THAN-
KAPPAN :

3594.

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether Kerala Government have
approached the Ministry for Legislation for
the betterment of hillmen (Adivasis) in Kerala
conscquent on the cancellation of the Kcrala
Hillmen Rule 1964 by the High Court ; and

(b) if so, the action taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) Yes, Sir.

(b) Besides Kerala, thcre are a large
number of forest villages in the States of
Bihar, Gujarat, Madhya Pradesh, Tamil Nadu,
Maharashtra, Mysorc and West Bengal and
these States may also be interested in such a
| egislation. Before Government decide to
promotc Icgislation by Parliament, the com-
ments of the above mentioned States will be
obtained in this regard.

Scicatific Pr ion and Propegati of
Ayurvedic  Medicines
3595. SHRI DHARAMRAO AFZAL-
PURKAR : Will the Minister of HEALTH

AND FAMILY PLANNING be pleased to
state what encouragements have been given by
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Government to achieve success in the matter
of scientific promotion and propagation of
Ayurvedic medicines in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D, P
CHATTOPADHYAYA): An autonomous
Central Council for Research in Indian  Medi-
cinc and Homoeopathy has been established
by the Government of India to initiate, aid,
develop and co-ordinate scientific research on
different aspect, fundamental and applied, of
the Indian Systems of Medicine and Homoeo-
pathy and Yoga. The Council has established
various types of Units, like the Central and
Regional Research Institutes and Clinical Units,
Fact finding Mobile Clinical Research Units for
Drug Research and Units of Survey of Medi-
cinal Plants. These Units have undertaken to
conduct research with a view 1o evolve better,
cheaper and more effective medicines to  cure
various ailments. In addition, the Central
Council of Indian Medicine which has  been
constituted under the Indian Medicine Cent-
ral Council Act, 1970 would cvolve uniform
standards of education and maintain an All
India Register of qualified practitioners of
Indian Systems of Mcdicine. Steps have also
been taken to upgrade departments  for Post-
graduate Training and Research in Indigenous
Systems of Medicine and to provide facilities
like construction of building for co llcges,
hostel, laburatory, pharmacy, herbs Barden
and essential equipment in the under-graduate
colleges in Indigenovs Systems of Medicines
run by Voluntary Organisations with a view
to bring up such colleges to a requisite standard.
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